BroTIoNs.

Docorments to be given up.
Entries in tooks.
Exclusion of docutments not produced.
10. Claim not duly notified to bo deaned discharged.
11, Order appointing time for fuquiry.
Histooy of tmosctions with zomiiodar 1o he investigatod,
12, Made «f taking acvhunt.
13, Interest i ba allowasd,
L4, Procesdings nhen umeunt determiped fo be ddneis paid
inte oourt.
13. Power 1o rank dedas and fix future laterest.
16, Power to vject mertgamen, e
17, Report to e submitted Ly speeial Judpe in certain vases,

CHAPTER V.
Paocrorer oF Comuisstoser avp Moo or Liguinstiow.

15, Om report of zpecial Judge, Commisstoner to sell propesty
reported by special Judge, and, if necossary, o diret
valoation «f proprietary nghts,

4 Nett aonual protits,”

1%. Proceedings in liguidation.

20, Attachment of propristary rights.

2L Mude uof gelling proprieiary nghts,

22. Duty of Deputy Commissioner.

2. Conseqitences of loan.

2, Conditions of prrehnse by Governmenl.

25, Power to declare that saminddr bas ceased 1o b vubject
to disalulities, ’

CHAPTER FIL.
OF Averi axp REvisiox.

£6. Appests,
27, Power Lo eall for proceedings amd pass ovdey thereon.

CHAPTER VIL
Miscr raxears,
25, Death of zamindar dofeg procesdings.
29. Investizaii.u to be deemed 3 judicial procesding.
Bpevial Juige deemid public serrant within meaning of
Indizn Penal Code.
30. Powet to summen withesses, compel praduction of Jdocu-
ments and awand costs,
31. Bar of enirs,
32. Power ta make rules.
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ACT No. XVI or 1882,

Passrp pv vng Goviexowr Gexpear oF Ixma e Covser.

(Beceived the aspent of the overaor Gengral on the I08% Aay,
1584

An Act to provide for the relicf of Enecumbered
Estates iu the Jhansi Divigion of the
North- Western Provinees.

SREAS many zaminddrs in the Thinst Division

of the North-Western Provinees are in delt,
and their immoveable property is snbject to encim-
brances, and it is expedient to provide [or their relick
in manner hercinalter appearing; It is herely en-
acted as follows i —

CIIAYTTER I.
IPrELINIXARY.
1. This Act max be ealled the Jhinsi Ercumbered
Estates Acet, 1853 .
and it shall eome inte force on the passing thereof.
2. In this Act—
“]and " means land ussessed to revenue:
“gaminddr™ means a proprietor of land or of any
share in land, and includes anp ubdridae:
“ gir-land ” moons—
(#) land recorded es strat the last settlemaont or

revision of settlement of the distriet in which it is
sttuate, and continuously so recorded sines ;

(# Imnd continnonsly enltivated for fwelve years
Ly ile proprictor himsell with his ows stwek or by
Lis servanis, or by Lived labour;

{r land
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(c) land recognized by village-custom as the
special holding of a co-sharer, or freated as such in
the distribution of profits or charges among the co-
sharers

« public debt ™ means a debt due or linbility in=
curred to Government - and

« private debt ™ means any debt or liability other
thon a public debt.

CHAPTER IL

] APPOINTMENT OF OFFICERS.

8. The Local Government may, from time tatime,
by notifieation in the official Gazette, appoint, for any
local aren in the Jhins Division, a special Judge,
who shall oxervise the powers conferred, and perform
the doties imposed, on him by this Aet.

The Local Government may, ot any time, hyalike
notification, suspend or remove any special Judge so
appeinted.

CEBAPTER IIL
OF THE APFLICATION AND PRELIMINARY INQUIRY.

4, (1) At any time within twelye months after a A

specinl Judge is appointed for any local srea, any
zamindir owning land in that area may apply n
writing to the Commissioner of the Jhénsi Division,
stating that the zguminddr is subject te, or that his
immoveable proporty or any part thereof is encumhbered
with, private delits, anil requesting that the provisions
of thia Ael Le applied to Lim.

12) The like applieation may be made with respect
to any such zuw:indir by an officer appointed for the
purpose by the Loval Guvernment

(3) Provided that, where the zamindir iz o dis-
qualified proprictor within the meaning of section 194
of the North-Westere Provinees Land.revenue Act,
1873, the apphication shall be made—

(s} if his property is under the superintendence of
the

Tol. IL T
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the Court of Wards—by the manager of his
property, with the consent of that Court ; and

(5) if his property is nol under such superintend-
ence— by the Deputy Commissioner of the
district in which the property is situate.

" Power to (4} The Local Government may, {rom time to time,

_mﬂﬂ by notifieation in the official Gagette, extend the time

-__mﬁm'ﬂg“h preseribed for making applications nnder this section,

Order ta . When any such application is made in the case

imquira. of any zaminddr, the Commissioncr shall direct an
inquiry to be made by the special Judge—

{) into Lhe nature and amount of the zamindar's

private debts, and

(1) into the sufficiency of his property, whother

moveable or immoveabls (exclusive of his proprictary
rights in lmud and of the property mentioned in the
first proviso to seetion 266 of the Code of Civik Iro-
cedure), to discharge his private debis.
“Wiltten 6. (1} When an inguiry has been divected under
.;?T-t‘mh;'!* fﬁ section Ave, the applicant shall, within a perind to Le
SR S5 ol iy the Comniissioner, submit to the speeial Judze
a writfen statement conruining, so far as may be
practieaile,—

(¢) such particulnrs as fhe special Judge may
require respecting the private debts to which
the zamindsr is subject, or with which Lis
immoveable property or amy part thereof is
encumbered ;

() the nature and value of the sgaminddr’'s property
(exclusive of his proprietary rights in land
and of tlie property mentioned in the first
proviso to section 266 of the Code of Civil
Proceduzo) 3 and

(¢) the names and residences of his creditors, so

i far as they are known to, or can be ascertained
i by, the zaminddir.

| Wesifestion {2) The statoment must be verified by the applicnnt
afdasent. or by some other compelent person, in the manner
: required by law for the verifieation of plaints; and if

it
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it contains any averment which the person making the
verification knows or believes to be false, or does nat
Lnow or lelicve io be frue, Le shall be deemed to
Jave inteotionally given false evidence within ihe
meaning of the Indian Penal Code.
(3) Provided that, when the application is made Proyisc.

by an officer appointed wnder seetion four, clause (2,
or by the Deputy Commissioner, it shall not be neces-
sary io verify the statement; but the zamituldr shall,
go far as mav be practicable, within a period to Tw
fized by the special Judee, furnish such information
reganling the matiers mentioned in clanses (@), (5}
and () of this section as the Judze way regaire.

CHAPTER IV.

Proor of DEBTS AXD PROCEDTRE OF SppoIar JTDGE,

7. {1) When the statement or information re- Publication
ferred to in section six Las been submitted or furnish. e At b
od, the specinl Judge shall publish in the official sguinst sa-
Gauette a notice in the vermacular language of the Windis
district ealling upon all persans having elaims against
the person or the property of the zamninddir by or with
respect to whom the application was made undey sce-
tjon four to present to the spieial Judge, within Lwo
nanths from the date of the publication, a written
statement of their claims.

(2} The special Judge shall also couse copivs of Cubies of oo
the netice to ba cxhibited at his_own offiee, at the Eft'f.lf;‘dh‘! By
oflices of the Cowmissioner af the Jhins Divizion and '
the Deputy Comnuissiouer of the dist viel in which the
jand of the zamindgr is siluate, and at some eouspi-
enons place in the vitlage where the 23 minddr resides.

(3) The statenment must he presentsd within the Provision for

wod specitied in the motice, umiess ihe elsimant Ml of
satisfies the special Judoy that be had sufficient cause in further
for oot presenting (Be slatement within that period, E;ﬂ:”“”_
in which eaze the spevial Judge may receive the state- '
ment within a furthor period of 1wo months from the
expiration of the pericd so speeitied.

8. Alier
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:’?’Wﬂ' g. After the publication of the notice, the fol-
| lowing eonsequences shall ensue (namely} : —

{a) all proccedings pending at the date of the
publication in any eivil or revenud Court in
British India in respect of any private debi
to which the zmuindic is subject, or with
which his immoveable property s encumbered,
shnll e for cver stayoed; and all processes,
oxceutions and attachments issued by any
cucli Court, and tlien in foree, in respect of
auy such debt, <hall hecome null and void;

(%) in respeet of any sach debt no fresh proceed-
ing, provess, execution or attachment shall,
excepl as hereinafter provided, be instituted
in, or issued by, any civil or reveous Court
in British India

{¢) uutil the Commissioner has declared, as lLove-
inalter provided, that the zoanindar as ceased
to Le subject to the disubilities mentioned
in this clauso—

(1} {he zaminddr shall be incompetent toscll, mort-
gragr, exehangee, wive, or, witlaut the consent
of the Conunissioner, lease lis proprictary
rights in land or any part thivent; and

(2) no procesding, rovess. execention or attach-
ment shall Le institnted in, or izsiied by, any
civil oy revenae Cuart in British India against
those rizhts in respect of apy private dehit
contracted by the zaminddr after the p abli-
cation of the nottee.

aim to 9, (1) Every claimant referred to in seclion seven
"““;?"’Jl_f““ ghall, in the written statement of his claim, present
e * full particulars tliercol.

Thocumonts (2} Lrery document on whiel the claimant founds

tobs given s cluim, or op which he rolics in support thereof,
shall be defivered to the speetal Judge along with the
written statement.

o ue

-

E:mﬁa in @y Ii ihe document ig an entry in any hoolk, the
; together

claimant shall produce the book to the speelal Judge
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together with » copy of the entry on which he relies.
The special Jodge shall mark the book for the pur-
pose of ideniification, and, after examining and com-

ring the copy with the original, shall return the

k to the claimant,

{4} If any docament in the pessession or nnder the Rrdumianel,
contrel of the claimant is not delivered or produced .,.Tplmma,
by him, sz required Ly this section, the special Judee '
may refuse to receive that document in evidence on
the elaimant's behalf at the investization of the case.

10. Exery claim ngainst the zaminddr in respect Claiw nof
of a private debt shall, unless made within the time iﬂ{a“m_
and in the manner required by this Act, be deemed, dishanged.
for all purposes and on all occasions, to have been
duoly discharged.

11. The special Judse shall, by an order in writ- Ondes ap.
ing, appoint a time for inquiring into cach claim made el
as aforesaid, and a copy of that order shall bhe served of iy
on the claimant and on the zaminddr, or, when the
application has been made on hehalf of a disqualified

roprictor, on the manager of his property, or the
eputy Commissioner, as the ease may be.

At the time so appointed, or at any subsequent History of
time to which the proceedings may be adjourned, the e
special Judge shall hear such of the partics as appear, dis to bo
and, if the amount of auy claim (other than a elaim vestigated.
deereed by a competent Cowrt) is disputed, shall in-
guire inta the history and merits of that claim from
the commencrment of the transactions between the
partics, and shall, 03 horeinalter provided, determine
the amount (if any) justly due to the claimant.

Erplanation.—Subject to the right of appeal and
power of pevision hereinafter eonferred. the effect of
this determination s to extinguish the previously
existing richt (if any) of the claimant, tezrether with
all rights (if any) of morigame of liem by which the
same s secared, and, where any amount is determined
o be due to him, to substitute for those rights s
risht to recover that smount in the manner and ta
the extent bereinafter prescribed, and not otherwise.

12. When

1 s e
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12. When the special Judge inquires, under
section eleven, into the Listory and merita of a claim,
he shall—

notwithstanding suy agreement hetween the
gzminddr and the claimant, or the persons (if any}
through whom they claim, as to allowing compound
interest, or as to setting off the profits of mortgaged
property in lieuw of interest without an aceount, or
otherwise delermining the mapner of taking the
acecount, and

notwithstanding any statement or settlement of
account, o any contract purporting to close previgus
dealings and ereale a new obligation,

open the aecount from the commencement of tha
transactions between the parties, and take thal ac-
eount according o the following rules (that is to
shy) i—

{(#) scparatc accounts of priveipal and intovest shall
be taken ;

(&) iu the aceound of principal there sinll be de-
bited to the zaminddy such money as may, [vom time
to fime, have been aelually received by him, or en
his account, from the claimant, and the pries o roods
(if any) sold to him by the claimant as part of the
transactions hetween them ;

{¢) in the account of priuciyal there shall not be
debited to tlie zaminddr any money which le m=zy
have agreed to pay in contravention of section 257 A
of the Code of Civil Proceduwre;

{d) in the aceount of principal there shall not e
debited to the zaminddécs any aceumulated interest
which has becn converted into principal at suy state-
ment or settlement of account, or hy any contract
maode in the course of the transactions, upless the
special Judge, for reasons to be recorded by him in
writing, deems such debit to be reasonable;

(¢} in the account of interest theve shall be debit-
ed to the zaminddr, montlly, simple interest on the
balance of principal for the time being outstanding

at



at the rate sllowed by the special Judge as herein-
after provided ;

(f) all money paid by, or on aoccount of, the
saminddr to the claimant, or on his acceount, and all
profits, service or other advantages of every desevip-
tion received by the claimant in the course of tle
transactions, shall be eredited first in the account of
interest, and, when any payment is more than suffi-
cient to discharge the halance of interest due at the
time it i5 made, the residue of that payment shall be
eredited to the pzmindir in the aceount of principal :

Krplanatioin —Tlhe advantages mentioned in this
clause shall be estimated, if necessary, at such money-
value as the special Judme may determine in his dis-
cretion, or with the aid of arbitrators appointed by him ;

(¢} the accounts of prineipal and interest shall

be made up 1o the date of making the claim ; and the

te of the balances (if any] appeariog due on

both the accounts acainst the zam$ndér at that date

shall be decmed to be the amount dae at that date,

except when the Lulavce appearing due on tle account

of iuterest exceeds that appearing due on the aceount

of prineipal, in which case donble the latter balance
shall be deemed to be the amount then due,

13. The interest to be awarded in taking an ae-
count, according to the rules set forth in section
twelve, shall be—

() the rate {if any)} agreed upon between the
zaminddr and the claimant, or the persons (it any)
through whom they respectively claim, unless that
rate is deermed by the special Judge to be vuresson-
able; or

(5) if that rate is deemed Ly the special Judge
unreasonable, or if no rate was agreed upon, or, when
amy agreement to set off profits in lien of interest
without 3n acconnt, entered into betw een the zamindsr
and the claimant, or the persons (if any) through
wham they respectively claim, has becn set aside by
the speeial Judge, soch mie as the special Judge
domms reascnable,

14. If,
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14. I, on the termination of the inquiries by the
special Judge, the zaminddr forthwith pays inte eourt
the aguregate amount of the claims determined to be
due, together with the azgerogate of such eosts (it any)
as the speeinl Judge may in cach ense award against
the zaminddr, the special Judee shall submit a repart
of his proceedings to (e Commissioner, and shall, on
the application of cach claimant, pay to him sueh
portions (if any) of the said aggremate amounts as
may be due to him.

15. If the zaminddr does not pay the said amounts
under section fourtoen, and these amounts can not, in
the opinion of the special Judge, e paid from the
proceeds of the sale of the zamiudiv’s property (ex-
clusive of bis proprictavy rvighis in land and of tha
property mentioned in the livst proviso to section 200
of the Code of Civil Proeodure), the special Judee
shall make an order ranking the colaims und costs
aecording fo the order in wlicl they shull De paid or
dischavged, and fixing the intorest (it any) to he paiil
on the nmounts thereof respeetively from the date of
Lhe final decision thereon to the date of the [rFment
or discharge thepeof,

¥6. When any person whose claim hias heen
determinel by the special Judee, or whose cluim is,
under seetion ten, to e dectned o be diseharged, has,
as morfgavee or otherwise, obtained possession of any
land of the zamindde as security for his olim and
continues in prssession of that land, the speeial Juilge
may order him to be cjected therefrem.

Any order passed wnder this seetion shall be
exectted as nearly ns nny L in aceordance with the
rules preseribed by the Code of Olvil Procedure for
the exceution of decrees.

17. When the procerdings hercinbefore preserilied
have been eomcluded otherwise {han under section
fourteen, the speeial Judee sliall subyuit a roport to
the Commissioner, showing the nature snd amount of
the elaims and costs as determined and awaded by
him, the natwre apd amount of all the zamiuddr's
property (exclusive of bis propictnry vights in land

and
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and of the property mentioned in the first proviso to
section 266 of the Code of Civil Procedure) which
may be availalle for the payment or discharge of the
same, andd, when an order bas Teen made under section
fiftcen, the particulass of such order.

CHATPTER V.

PROCEDTRE 0F CoMMISSTONER A%D MobpeE or
Ligrivatiox.

18. On receiving a report under section serenteen,
the Commissioner shall direet that the property re-
ported by the special Judee gz available for the pay-
ment or discharge of the claims and custs determined
and awarded by him, or auy specified portion of that
properiy, be sold by public awction, and, from the
proceeds thereof, shall psy or discharge, so far as
practicalle, the amount of the maid elaims and costs.

If those proceeds are not sufficient to pay or
discharge in full that amount, the Commissioner
shall direct the valne of the zamindir's proprictary
rights in land fo be ascertained in tEu manner
following :—

For the purposes of a loan, the value of thoso
rights shall be cstimated to Le a sum amounting to
six limes the nett annual profits of the zaminddy.

For the purposes of purclhinse by Government,
the volue of thosn rights shall bo estimated te he
a sum amounting to len times those uelt annual
proefits.

Erplanation.—The expression “ nelt annual pro.
fits " means the Dalance left, after dedueting the
smount of the annual Governmenr revenue 2and the
rates payable annual'y by the zaminddr under the
North-Western Provinees Local Rates Act, 1578, ar
sany other Act for the time being in foree, from
the agzrezate amount of —

(=) the rents which he is entitled to receive annu-
ally from his tenants ;

() the
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(&) the rent which e would have to pay annvally
for his sir-land (if any), if be were an ex.proprictary
tenant thereof ;

{¢) all other profits annually receivable by him as
gamindir; and

(¢} in the case of profits occasionally receivable or
varying in amount [rom year to year, the average
annual amount of snch profits during the ten yeoars
next preceding the valnation,

19. When e value of {he zamindie’s proprictary
vights has been nseertnined as directed in scetion
eizhiteen, the Comutssioner shall procecd as follows —

{e) If the sum al which the rizhis have Dbeen
valued Loy the purposes of a loan is sufllciont
to pay or discharge the unpaid balance of

> the claims apd costs determined and awarded

. hy the speeinl Judwe torether with the

zaminddr’s publie debts, the Commissinrmer

way, with the consent of the zaminddr, direct
sucl, sum as may be necessary, not heing

more than the amount of zueh valuation, o

e advaneod frope the publie dremsury as 5

lnan to the zmnlwlde, repayable with intep-

est thereon ot the vate of five per cont, pee
anuumt, b oinstalnents, within a ierm not
excepiling ten vears, andd shall, from the sum

s advanced, pay or discharse in full the

said balanee and the said pablic debits,

(&) If the zamindir does not consent to aceept
such Inan, or if the swm at whieh his pro-
prietary rights in land have been valued for
the purposes ol a loan is not sufficient to
disclinrge the said balance aad the said pub-
lie debts, the Commissioner may order that
any portion, or, if necessary, the whele, of
those righta shull be sold in the mnnner
hereinafler proseribed in order to dischorge
sieh balanee and debts,

20. Wien an order for the sule of ihe proprie-

tary rights of any zaminddr has been made under

seetilon
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aection nineteen, the Commissioner may order those
rights ta he attached and taken under the manage-
ment of the Teputy Commissioner, who shall have
for this purpose the same powers as are conferred,
for the manasement of 3 malidl, on a Collector by
the Nortl-Western Provinees Land-revenue JAet, 18735,
spction 153.

The manasvment shall continue until the rights
are sofd under this Aet,

21. i1: Al sales under this Act of proprietary
rizhts in land shall be made by public auction in the
manrner prescribed by the said North-Western Prove
inees Land-revenue Act, 1873, for the sale of immove-
able pruperts fur arrears of Land-revenue.

(2} Tf. at the public anetion of any zaminiir's
proprictary rights in land. any bid is made for those
rights above the sum at which they have been valued
for the purpnses of purchase hy Government, the
rights shall he sold o the hirhest bidder; and the
proceeds of the sale shall be paid to the Deputy Com-
missioner ot such officer as the Commissioner may
direct.

(3.) I no such bid is made, the Commissioner
slinll diveet a siun of money cqual to the amount of
that valuaiion to be paid [rom the public treasury to
the Deputy Commissioner or such officer.

29. The Deputy Commissioner or such oflicer, as
the ease yaay Le, shall thercupon, subjeet to the con.
trol of the Commissioner,—

firgt, pax from the meney which he bas received
under seciion  Iwenty-one the raminddrs pulblic
debis;

secondly, out of the balazee of that money, pay
or discharer, so far as may be practicalle, the unpsid
Inlanees of the claims ard costs determined and
awarded by the special Judse in the order in which
they are ranked vnder seetion fifteen by that Judge;

thirdly, pay the surplus (if any) to the zaminddr,

When the whole of a zaminddr's proprietary

rights
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rights in land have been sold in execution of an order
passed under section nineteen, clause (), acd the
mﬁﬁdﬁﬁf the sals are insufficient to discharge in

the amounts referred fo in this section, the
unpaid balance of these amounts shall nevertheless
be deamed to have been duly discharged.

93. When a swn of money has been lent, under
gection nineteen, elause (¢), to a gamindir, aud ap-
plied as provided in thal clause, aud he frils to pay
4 any instalment of principal or interest on the day
E; fized for the payment thercol, the whole sum FenIgin.
A ing unpaid on account of prineipal or interest, or
;' hoth, shall be reeoverable at once na if it were an
arvear of land-revenue dun by him in respect ol the
A land comprised in the valuation made under section
'; ' eighteen.,
dionsof 24, When a sum of money has been paid from
iihade b?_ the public treasury in respeek of any proprietary
rizhts of a zamindar as provided in seetion twenty-

e one, and lias heen applied as provided in section
§ twenty-two, the following cousequences shall ensue
%_ (namely} i—

x- (a) all such proprietary rights shall vest in Ter
E Majesty ;

e (2} in respect of any of his sir-land, the propric-

tary rights in which are, under this seetion, Yesled
in Her Majesty, the zamindir shall he deemed to be
an ex-proprietary tenant boldipg the land directly
under the Government.

25. In each of the following cases {(namelyd,—

(¢) when a report has heen subwitted to the Com-
missioner under section fourteen, or

(5) when the claims and costs determined and
awarded by the special Judge have been paid or dis-
charged in full under seclion cighteen, or

{¢) when the amount lent, under section nincteen,
to a zaminddr lias been repuid together with the in-
tevest due thereon, or

() when the amount so lent with interest has
heen Tecovered from Lim as an arreay of land-revenue,

oT




~ or the balance thereof remaining unpaid haas been
remitted by the Local Government, or

{¢} when the whole, or, where it is nocessary to
gell only a pertion, that portion, of his proprietary
rights in land has been sold nnder this Act io tha
highest bidder, or those rights have vested in Her
Majesty under section twenty-four,

the Commissinner shall declare that the zamindr
has ceased 1o be subject to the disabilities mentioned
in section eisht, clanse (£} -

Provided that. in cases eoming nnder clause {d) of
this section, no sach declaration shall Le made with-
oas the previous sanction of the Local Government.

CHAPTER VL

QF APPEAL AND REVISION,

28. An appeal agninst any decision or order of
the speeial Judge, under this Act, shall lie to the
Commissioner if preferred within one month from the
date of the decision or order, and not later, unless the
appellant satisfies the Commnuissioner that he had
sufficient cause for mot prescoting the appeal within
that period.

Subjoct to tha power of revision next Lereinafter
provided, the decision of the Commissioner on an ap-
peal under this section shall be final.

99. The Boanl of Revenue or the Commissioner

may, of its or his own motion, or on the application i

of any person concerned, call for and revise Lhe pro-
ceedings in any cuse under this Aet, and pass such
crder thereon, consi-tent with the provisions herein
comtained, as it or he thinks fit:

Provided that nething in this section shall em-
power the Commissicner o pass any ofder reversing
or modifying an order passed by the Board of
Revenue.
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CHAPTER VII.
MISCELLANEOTS,

98, If 5 zaminddr with regard to whom a notice
las been published nnder scelion seven dics boefore a
declaration Las heen made in respect of him under
section twenty-ive,

{#) the procecdings under this Act shall be con-
tinned as nearly as may be possible in all respects ag
it the zaminddr were still living ; and

() any porson suececding {o the whole or any
portion of the zamindir’s proprietary rights in land
shall becoma subject in respect of those rights to the
disabilities imposed by section cight, elause (e}, and
shall continue so subject until a declaration has been
made in regpeet of Lim under section twenty-five.

29, Hvery investigation conducted by the spes
oial Judge with refercnce to any claim made to him
ander this Act, or to nny matter conuected with any
such claim, shall he deemed o be a judicial proceeil
ing within the meaning of the Indian Penal Code;
and the special Judge shall ho deemed to be a public
servant witlin the meaning of that Code.

30. For the purposcs of compelling the attend-
ance of wilnesses aud the production of documents,
and of awsrding costs, the special Judge shall bave
the wowers conferred on a. Civil Court by the Code of
Civil Procedure.

31 No suit or other proceeding shall be main-
tained against any person in respect of anything done
by him in good faith pursuant to this Act.

8%, The Local Government may, from time fo
time, make rules consistent with this Ael—

{a) to regulate the procedure in 21l coses under
this Aet;

(B} to



(3) to declare what ghall, for the purposes of this
Act, be deemed to be the vernagular language of any

apecified distriet; and
(£) gencrally tocarry out the provisions of fhis Act.
Buch rules shall be published in the officinl Gazette,
and, when so published, shall have the foree of law.



